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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)
New Delhi, the 8th September, 2000/Bhadra 17, 1922 (Saka)
The following Act of Parliament received the assent of the President on

8th September, 2000, and is hereby published for general information:—

THE CONSTITUTION (EIGHTY-SECOND AMENDMENT)
ACT, 2000
[8th September, 2000.]
An Act further to amend the Constitution of India.
BE it enacted by Parliament in the Fifty-first year of the Republic of India as follows:—
1. This Act may be called the Constitution (Eighty-second Amendment) Act, 2000.

2. In Article 335 of the Constitution, the following proviso shall be inserted at the
end, namely:— .

“Provided that nothing in this article shall prevent in making of any provision
in favour of the members of the Scheduled Castes and the Scheduled Tribes for
relaxation 1n qualifying marks in any examination or lowering the standards of
evaluation, for reservation in matters of promotion to any class or classes of services
or posts in connection with the affairs of the Union or of a State.”.

SUBHASH C. JAIN,
Secy. to the Govt. of India.
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